
Crl.M.P. No. 565 of 2020
 IN

Cr.No. 65 of 2020

Dt: 12.05.2020:-

This petition is filed under section

437 of Cr.P.C.  by the petitioner/accused

No.3, praying this Hon’ble Court to grant

bail to petitioner/accused No.3.

Notice  given  to  Learned  APP,

who filed the detailed counter.

Heard and perused the record.

On  perusal  of  the  record,  the

petition/accused  No.3  is  remanded  to

judicial  custody on  17.03.2020,  as  per

the RCD, the police have  recovered the

case  property,  it  shows  no  further

investigation is pending, except filing of

charge sheet. 

Hence,  in  view  of  the  above

discussion, this Court is inclined to grant

bail to the petitioner/accused No.3.

In  the  result,  the  petition  is

allowed  by  granting  bail  to

petitioner/accused No.3 on execution of

personal  bond  of  Rs.10,000/-  (Rupees

Ten  Thousand  Only)  with  two  sureties

like sum to the satisfaction of this Court. 

Further,  the  accused  No.3  is

directed  to  appear  before  SHO

Sangareddy  Town,  on  every  Monday

between 10.00 AM to 12.00 noon for a

period of 10 weeks, after completion of

lock-down  period  and  directed  to

support the investigation.

Addl. JFCM

Crl.M.P. No. 564 of 2020
 IN

Cr.No. 73 of 2020

Dt: 08.05.2020:-



This  petition  is  filed  by  the

petitioner/counsel  for  CCL No.2  under

section  12  of  JJ  Act  for  the  offence

under  sections  457,  380,  109  of  IPC

praying  this  Hon’ble  Court  to  enlarge

him on bail.

Notice given to Learned APP and 

opposed.

The contention of the counsel for

the petitioner  is  that  the  petitioner/JCL

was  sent  to  Juvenile  home  on

05.05.2020. Hence, praying this Hon’ble

Court to enlarge him on bail.

Heard both sides and perused
the record.

On perusal of the record, the CCL

No.2  is  in  safe  custody  for  the  last  3

days.  As  per  the  RCD,  the  entire

investigation  is  completed  and  case

property  is  recovered  except  filing  of

charge sheet. The CCL No.2 is enlarged

on bail, no prejudice would be caused to

the case of the prosecution.

 In  the  result,  the  petition  is

allowed  by  granting  bail  to

petitioner/CCL  No.2  on  execution  of

personal  bond  of  Rs.10,000/-  (Rupees

Five  Thousand  Only)  with  two   surety

like sum of the satisfaction of this Board

and  parental  bond  of  Rs.20,000/-

(Rupees  Twenty  Thousand  only).  The

parents of the CCL No.2 are directed to

look after the welfare of the CCL No.2

and should not leave the jurisdiction.  

                                 Addl.JFCM

Crl.M.P. No. 564 of 2020
 IN

Cr.No. 73 of 2020

Dt: 11.05.2020:-



This  petition  is  filed  by  the

petitioner/counsel  for  CCL No.3  under

section  12  of  JJ  Act  for  the  offence

under  sections  457,  380,  109  of  IPC

praying  this  Hon’ble  Court  to  enlarge

him on bail.

Notice given to Learned APP and 

opposed.

The contention of the counsel for

the petitioner  is  that  the  petitioner/JCL

was  sent  to  Juvenile  home  on

05.05.2020. Hence, praying this Hon’ble

Court to enlarge him on bail.

Heard both sides and perused
the record.

On perusal of the record, the CCL

No.3 is in safe custody for  the last  07

days.  As  per  the  RCD,  the  entire

investigation  is  completed  and  case

property  is  recovered  except  filing  of

charge sheet. The CCL No.3 is enlarged

on bail, no prejudice would be caused to

the case of the prosecution.

 In  the  result,  the  petition  is

allowed  by  granting  bail  to

petitioner/CCL  No.3  on  execution  of

personal  bond  of  Rs.10,000/-  (Rupees

Five  Thousand  Only)  with  two   surety

like sum of the satisfaction of this Board

and  parental  bond  of  Rs.20,000/-

(Rupees  Twenty  Thousand  only).  The

parents of the CCL No.3 are directed to

look after the welfare of the CCL No.3

and should not leave the jurisdiction.  

                                 Addl.JFCM


